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 (B. Se HEGDE)
MEMBER (J) .

abp. '



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

MUMBAI - 400 oo;_

ORIGINAL APPLICATION NO.968/96,

DATED THIS 21ST DAY OF NOVEMEERZ 1996,

CORAM s Hon‘ble Shri B.S,Hegde, Member (J).

Smt.Nirmad Yadav, - - o

Judicial Member, - -
Inceme~Tax Appellate Tribunal. :
Gentral Gevernment Offices Building,
4th!'10°r.101; Maharishi Karve Roado
Bembay - 400 020, :

By Advecate shri A, Ketangale,

v/3.

l. Union of India Service through
The secretary, Ministry of urban
Affairs and Employment, A
New Delhi,

2, The Director eof Estateslaegions).
Directorate of Estates,
Government of India, Nirman Bhavan,
New Delhi « 110-011,

3. The Estate Manager,
Pratishtha Bhavan,
101, Maharshi Karve Road.
Mambal « 400 0202

By Advocate shri V.S,Masurkar,

XORDERIK

I per shri B.s,Hegde, Meaber{(J) X

e Applicanto

e ++ Respondents,

puring the cousge of hearing, the Learned Ceunsel

for Applicant states that the applicant has been alletted

type-V quarters pursuant to the erder of the Trikunal dated

24/10/96.

However, it is urged by the Learned Ceunsel for

applicant that the name of the applicant is shown wrongly

against type-V, it sheuld be against_type-vi.

Accerdinglzlrespondents are directed te modify

’ﬂ%i///



S - w2m

the seniority list and place her against appropriate seniority
list.

Applicant is directed to make a representation
to the competent authority so as to fix her seniority-on-the
basis of salary drawn by her, Accordingly, with the above
:éigééééons the OA is disposed of .bét po-order as to cost.

Copy of the order be given to parties;

, (B. 8. 1B )
abp, MEMBER (J)



